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New De lhi: this the 23" dgy of July, 1999,
HON'BIE MR.S.R.ADIGE,VICE CHAIRMAN(A)
HON'BIE MR.PJL JKANNAN,MEMBER(T)

Smt Manju Lata Sharma ’
S/o Shri Sunil Kumar Shamma,
R/o 3/86 Nehry Gali Vishuas Nagaw,

Shghd ara, o
De 1h i=32 X -‘\pplm ant. .

(By Advocate: Shri V.K Malhot ra)
Versys

l. The Lt.GOV@rnOr,
Rajniwas, 16 Rajpur Road,
De 1hi,
2.Comissj.oner-cnm-36cv~etary of
Eduycation,01d Secretariat,

De thi Administwat iom,
Delhi,

3.The Director of Edye ation,
J1d Sec:v-etariat,
i Ad iy " o) b
xli:i ministration, s BB

(ByAdwoc ate; Shrj Rajerdra Pandita )

QER
*ML@A&“@&WM&;_
Applic ant impugns respondents! ordor dated
845,92 (AnnexureG,23) rejecting her cardidatywe as
TGT Maths ) under De 1hj Administ~ation,

2, Hoapd both s ides ,

3: Admittedly as pey the marking system adopted
by -espondents fop se lecting camd id atas for apeointment |
a minimum 5f 40 marks wWas vequieed fon dppolintment 35
TGE fMaths ) in fegale ndral categomy in that se lect ion.
Applic ant has not SPecifically denijad that as pey

afores gid marking System, she had secy.ed 365 marks fon
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qualification sthen than past teaching expemience
It 1s not also denied by her that as pe~ afowes gid
mar~king System, 1 mark was to be awarded for
completicn of 6 months of teaching experience at
degree colleqe/Univev-sity leve 1y Applicant in

her application forwm has c laimed 1 y2ar 10 months

of aforeszid teaching expevience a Thus as pe-~

he» cwn avertments, she was entitled to 365+ 3= 39,5
marks and thus fell showt of the minimum of 40

marks necessary for appoiniment #

4. ¥ find ourselves ynable to help the
applicant., The OA fails and is dismissed. No costs,

, %n, %/;«L ﬁ;
( P4 KANNAN ( S.R.ADIGE g
MEMBER(T) VICE CHAIRMANQ ),
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